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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL, WEL-
FARE (SHRI MUTHYAL RAO): (a)
and (b). The details are being collect-
ed and will be laid on the table of
the House in due course.

(c) Under the present law, courts
aave the discretion to award sentences
depending upon the circumstances of
each case. '

(d) The question of amending the
Untouchability (Offence) Act is under
consideration in consultation with the
State Governments.

1212 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

BURNING OF AL-AQsa MOSQUE IN
JERUSALEM

MR. SPEAKER: We pass on to
Calling Attention. There are a num-
ber of persons who could not be in-
cluded in this list. T will allow one or
two of them. (Interruption)

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir. onl names bal-
lotted should be allowed. (Interrup-
tion)

MR. SPEAKER: Shri Mukerjee.

SHRI H. N. MUKERJEE (Calcutta
North East): Sir, T call the attention
of the Minister of External Affairs to
the following matter of urgent public
importance and I request that he
may make a statement thereon:

“The reported burning of Al-

Agsa Mosque in Jerusalem and its

tremendous repercussions in India.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
Mr. Speaker, Sir, according to infor-
mation received from our Embassy in
Amman the famous Al-Agsa Mosque
wag set on fire around 7 a.m. on
Thursday, 21st August. 1969. The
fire lasted about three hours and
damaged the south-eastern wing of
the mosque. The central portion in-
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cluding the main dome has fortunate-
ly remained unharmed.

The Government and the people of
India are deeply shocked and pained
at this sacrilege of the holy shrine. 1
am sure the House will join me in
cxpressing our strong condemnation
of this act of descration.

The continued occupation of Jeru-
salem by Israel in defiance of resolu-
tions of the United Nations is a mat-
ter of grave concern. The shocking
incident makes it imperative that the
Security Council’'s Resolutions on Je-
rusalem should be implemented with-
out delay. In this context Israel can-
not be absolved of responsibility for
this outrage.

Our Missions are already in touch
with Governments of some friendly
countries to see what further action
needs to be taken.

SHRI H. N. MUKERJEE: In this
matter India has a special responsi-
bility not only because we have the
third largest Muslim population in
the world but we have already taken
a stand regarding the use of Israel as
the tool of western imperialism and
as a weapon powerfully poised against
Arab freedom. I am glad the Minis-
ter, in diplomatic language, appears
to agree with the firm Arab convic-
tion that Israel was responsible for
the dastardly incendiarism and that
the Israeli attempt to foist blame on
an Australian has been considered by
the Arabs to be a hideous and  dis-
onest way of hiding the guilt of
Israel. In view of this T would like
to know what initiative Government
is going to take in good time, because
India is a country of which much is
expected in this kind of a problem,
and therefore, I want to know the
particular type of initiative they are
going to take to ensure that the
status of Jerusalem and the holy pla-
ces in that region which were brought
blazinglv into the agenda of the day.
is solved properly? The Minister has
said that Israle has defled interna-



253 Burning of

tional agreements, Israel has defied
Security Council Resolutions and is
now guilty of this terrible crime.
Therefore, it is necessary for Govern-
ment to take the initiative to do some-
thing through the Security Council
for the return of Jerusalem to the
Arabs and at least for the immediate
internationalisation of the region.
The United Nations is going to meet
on the 16th of September or there-
abouts, and, therefore, it is more than
time that India not only consults in

a pressing way our friends in the
international body but takes some
initiative in this regard to punish

Israeli intransigence of this dastard-
ly sort. That initiative should be
taken by our Government. I would
like to know what Government have
to say in this regard.

SHRI DINESH SINGH: The hon.
Member is aware of the steps that
we have taken in the United Nations
and how we have been associated with
the resolutions that have been passed
by the United Nations regarding Je-
rusalem.

So far as this particular incident is
concerned, this becomes all the
more relevant in the context of the
UN resolutions, because the mosque
lies in the area of Jerusalem occupied
by Israel, and as the House is aware,
we are doing our best to persuade
the international opinion which has
already been expressed by the resolu-
tion of the Security Council to move
in the matter and to find some pea-
ceful solution to the problem of West
Asia, This is linked very much with
it because if we can find a solution
then one could think in terms of the
return of this territory which is oc-
cupied by Israel by force. In this
particular regard, Jordan has already
moved the UN to call a meeting of
the Security Council. The Arab
Foreign Ministers are meeting in
Cairo, and we are closely in touch
with them to see what international
action is called for.
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SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands): The
sacrilege of the Al-Agsa mosque in
Jerusalem was one of the plots of
Israel, because this attempt was re-
peated many a time. May I draw
your attention to an article written
in Al-Anwar, (Beirut); dated the
23rd August, 1969: which reads thus:

“In 1929, a Zionist leader
claimed that the Al-Agsa mosque
was situated in the place of
Solomon Temple. So, the mosque
was their property. In the early
thirties. the British Zionist Min-
ister, Lord Miliohit announced
that the day-of reconstruction of
Solomon Temple was near and he
will pass the rest of his life for
the same purpose.’.

This shows the concrete plot made
by the imperialists through Israel.
This is a very serious question to
which India must pay its utmost at-
tention, because India is having the
third largest Muslim population. I
have got the picture of the Al-Aqsa
mosque after it has been burnt. I
find from the picture some Zionist
girls standing in front of the mosque
and reciting some verses. A religi-
ous leader is telling them that they
are before the most sacred place of
the Zionists, and in the nearest future
this mosque will be vanished to build
the Solomon Temple in its glace. Even
the hon. Minister has admitted in his
statement that the fire lasted for three
try to see through diplomatic chan-
nels that we. the Tamils in India, are
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[Shri P. M. Sayeet]
there, the first thing that they did
was to demolish some of the com-
pounds of the mosque. That itself
shows that they wanted to demolish
the entire mosque and build a Solo-
mon temple there.

In this context, I want a categori-
cal answer from the hon. Minister
whether the Government of India
approached the Secretary-General U
Thant in this matter, and if so, what
was his reaction? Secondly, would
Government approach friendly coun-
tries to mobilise opinion against Is-
rael for this naked nefarious act?
Thirdly, since this incident involves
a well-knit plot, and even if Israel is
going to set up any inquiry com-
mission the truth will not come out,
what is required is an international
commission under IUN auspices to
find out the actual facts. Would
Government take stepg towards this
end?

SHRI DINESH SINGH: I entirely
agree that this act is not only a
condemnable act but an act against
the whole humanity as such because
it affects certain values, the history
of the building, its grandeur, the
religious feelings it evokes. All these
are values we all cherish in differ-
ent parts of the world. It is not only
a question of Muslim sentiment; it
is a question of the sentiments of
all peoples. That is the point we are
trying, to emphasise in this matter.

As for reference to the Secretary-
General, it is no longer necessary
when the Security Council has been
moved in the matter. Regarding ap-
proaching friendly countries, I have
already said in my statement what
we are doing. The rest of the points
he made is really arguing the case.
This will be done when it comes
before the Security Council.
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POINT OF ORDER

it waeeTe @ (faeet @ew)
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